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REPORT 



I 
INTRODUCTION -r .. , ..' '.,. ... '" .. 

I THE Chairman of the Committee on Assurances, having been 
, authorised by the Committee to present the report on their be-

llalf, present this second report of the Committee. 
2. The Committee was nominated by the Speaker on the 1st II 

December, 1953, under the . provisions. of Rule 278 of the Rules of 
Procedure wit~ six Members on it .. Nine niore Members were sub-
seq\lently nommated to the Conllmttee by the Speaker on the 13th 
May, 1~54. 

3. One of th~ MeD:ibers of th~ Committee viz. Dr. Lanka Sunda~ 
ram resigned with effect from the 18th December, 1954 aria !he 
vacancy thus caused by his resignation was fille4 by Sb,ri~. A. 
Damod~a Menon who was nominated to the Committee on the ~;?th 
February, 1955. 

4. On his appointment as Deputy MiJ}ister of Commerce and In-
dustry Shri Nityana:hd Kanungo resigned his Membership of the 
Committee with effect from the 28th September; 19'54. 

n 
SITTINGS or THE COMMITTEE 

5. T~e ~rn.n;tit1;~ held eleven sittings after the presentation of 
their ~i;rst ~po~. on .~e 8th May, 1954. At their sitting held on 
the. 2pth~.~p:temb~~, 1,99.4, the· Committee examinep two Notes 
(Appendlc~ I .& P) of the Department of Parliamentary Mairs in 
reJ,rd, . t~J :$&J:Pr.~posal for del~tion of certain asSW'ailces from the 
'Llst' of ASsurances' per~aining to the Fourth and Fifth Sessions, 
1953. The Committee were of the view that tbe two cases cited in 
the Notes .. w:ere in the hature of assurances and decided ~hat they 
should stahd as ~uch. 

The assurance einbodied in Appendix I has since been imple-
mented. 

m 
. SPEAKER'S ADDRESS 

" '. 

6. With a view to having closer contact between him and the 
Committee and for the purpose of reviewing the work done by the 
Committee and ~exchange experiences and views on future work 
and guidance, the Speaker addressed the Members of the CoII'11lri,ttee 
(vide Appendbc III) in his Chamber on Wednesday, the 6th April, 
1955. .. .... 

IV 
:];XTENT OF IMPLEMENTATIQN OF ASSURANCES AND TIME 

TAKEN THEREON 
7. The Committee have examined the Analytical Statements 

(Appendix IV) showing the time taken on the implementation of 
th.e Assurances made during .the Fourth, Fifth and Sixth Sess~ons 
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and' observed that in 18 cases ~he implementation was not saiisfac· 
tory ~de APfe~dix V) and that in a number of cases the Ministries 
had ',e:n.:en' longer time for implementa.tion than that stipulated in. 
para: ~5 of the Committee's First Report. 

The 'committee also examined. tbe Statem~nt (Appendix VI) 
containing 26 cases implementaUon .Or! .. Which was reported d~ 
the Seventh Session and were of the view that the assurances lD 
mos~ of ~e cases had not been satisfact~~y:..~pfement~d, as. would 
be seen from the 'Remarks' column of th~ Statement (Appendix VI) ~ ; 

V 

SOME TYPICAL CASES 

. 8. In regard to certain typical cases of incomplete or unsatis-
factory implementation of assurance~ mentioned in the statements· 
at Appendices V and VI the Committee would like to make the 
following special observations:-:,-

.. , 

(1) On the 23rd April, 1953' Government were asked through. 
..' Starred' Question No. 1567', whether they were aware· 

that some of the students holding certificates granted 
by the Department of Labour for the technical training 
imparted in the Banaras University were not t;tken ~tO' 
Government service due to non-recognition· of . the· 
certificate by Government and whether Government 
accorded recognition to the certificates awarded by the 
other Universities. The information furnished by the 
Ministry merely indicated the general policy followed 
by Government in such cases but did not say specifi-
cally whether there were such cases as stated by.. the 
questioner. The Committee consider the. Mimstry's 
l'eply as not satisfactory and are of the viewtfiat the 
Ministry should supply information as sougtil1':to be-

. elicited in the question. 
(ii) The second assurance to which the Committee would like-

to refer was the one given by the Mjnjster of States on. 
the 21st April, 1953 while replying to Starred Question 
No. 1160 wherein the Government were asked whether 
statistics had been collected for granting remission of 
land revenues in deserving cases to the flood-stricken 
people of Manipur; and also what was the minimum 
amount fixed for remission per capita. The reply re-
lated only to interim remissions allo'ved in the land 
revenue and the actual point of the question was not 
answered. . 

(iii) The Committee would refer next to Unstarred Question. 
No. 455 for the 9th December, 1952. The question asked. 
for the number of workers employed in the tea industry 
(State-wise) since 1939 up-to-date, as also the rates of 

labour wages prevalent ·since then. The reply, however, 
gave the figures upto 1950 only and. the reasons for not 
supplying the information beyond the year 1950 were 
not given. 
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(iv) In connection with a representation made to them on the 

26th June, 1954 by th~ All India Motor Union Congress 
the Committee observed that Ministry of Transport 
have not so far introduced any Bill to amend the Indian 
Motor Vehicles Act, 1939 to implement the Assurances> 
given during the debate on the Road Transport Corpo-
ra-tion Bill in 1950 regarding payment Gf compensation 
to motor transport operators thrown out of business as 
a result of grant of monopoly permits in favour of State 
TIansport undertakings. A reference has also been 
made by the Committee to this case in item (iv) of 
paragraph 16 of the First Report. 

(v) In regard . to item No. 10 of the Sta~ement No. XI (Appen-
dix VI) pertaining to the reply to Unstarred Question 
No. 63 on :the 19th -November. 1953 the Committee 
observe that the information in regard to profits made 
by foreign capital in the Rubber industries in _ India 
during the years 1950-51 to 1952-53 has not been furnish-
ed, nor has any explanation been given by the Ministry 
for not making this information avail~ble. 

9. Apa~ from the cases enumerated above, the Committee noted 
that. there were a number of other cases whfS m:tormabOD fur-

. the various Ministries was either cient was not 
relevant to the !f0ints 10 e ues on. e ommittee desire t a 

- the iliformabonuUllshed by GOvernment in such cases should be 
specific and complete in all respects. 

VI 
OUTSTAl{DING ASS~CES 

10. The Committee thereafter reviewed the statements showing 
assurances ousttanding on the 1st August, 1954 (Appendix VII). It 
was noticed that out of 2,543 _ assurances given from First to Sixth 
Sessions, 1363 had been implemented and reported to the House and 
1180 assurances still remained to be implemented. During the Sixth 
Session 339 Assurances were given out of which only 51 were im-
plemented during the Session itself and as many as 288 remained 
outstanding. . 

11. The latest position in regard to the assurances given during 
the first eight Sessions, those implem~nted so far, and the balance 
outstanding as on the 31st December., 1954 is indicated in Appendix 
VIII. 

12. The latest position with regard to the outstanding assurances 
given during the first eight Sessions i.e. upto the 31st December. 1954 
period-wise and Ministry-wise is shown in Appendix IX. It will. 
be noticed therefrom that there are 760 assurances, 22 of which have 
been outstanding for .over 2 years and 9 months; 39 for over 2 years; 
108 for less ~an 2 years; 114 for less than I! years; 120 for ever 1 
year; 87 for less than- 1 year; 79 for less than 6 months and 191 for 
less than 2 months. 

13. TJ::le Committee .at their meeting held on the 25th September, 
1954 reVlewed the varIOUS statemen',;s showing assurances outstand-
ing on th.e 1st August, 1954, and. desired that the Ministries should 
293 LS 
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"tle,asked($Q'specify the Feasons for -the' delay: "in, implementation of 
tbe~~sti.rmCeS.,giwn ov.~ a yea-r ago. They'"also -desired 'to know, the 
prol?able period by which Ministries propose;;to -implement fully the 
o.utMandmg' , assurances. ' i 

VB 

ASSURANCES GIVEN IN THE HQUSE ON THE 29TH SEPTEM-
BER, 1951 DURING THE COURSE OF DISCUSSION 
ON THE DELHI PREMISES (REQUISITION AND EVIC-

, TION) AMENDMENT BilL, 1950. 
16. During the course of the discussions on the Delhi Premises 

(Requisiti-on and Eviction) Amendment Bill, 1950, the then Minister 
of Works;Prod'uction and Supply (now Works, Housing ~d Su.pply) 
gave certaii'l assurances (vide Appendix X) on the 29th September, 
1951 in regard to the eviction of displaced persons from the p:'emises 
built by them in Delhi prior to the 15th August, 1950. 

17. The question of proper implementation of these assurances 
was taken up for consideration by the Commi tteeon Assurances, on 
a representation received on the subject from the Self-Rehab:i).itated 
Displaced Persons' Association, Delhi in September, 19~4. 

18. In order to have a correct appraisal of the problem, a sub-
Committee of the Committee was appointed whose views were that 
there were prima facie some grounds for the allegations that the 
assurances given by Government were not being .;atisfactorily un-
plemented. 

19. Pt. Thakur Das Bhargava, M.P. who has intimate knowledge 
of this problem, was also specially invited and lias been associated 
with this Committee throughout its deliberations in regard to this 
matter. 

20. In this connection the Committee also examined the repre-
sentatives of the Ministries of Works, Housing and Supply, Health 
and Rehabilitation and the Delhi Improvement Trust on the 16th 
December, 1954. -
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21. Consequent on these discUssions, :Jle CommitLe~. drew u~ a 

Questionnaire on which they desired to have further informatlon 
and it was addressed to the respective Ministries. A similar Ques-
tionnaire was issued on the 15th December, 1954 by the Select Com-
mittee constituted in connection w-ith the Government Premises 
(Eviction) Amendm-ent Bill, 1954. 

22. The Committee found that' much of the information given 
in replies to the various Questionnaires issued under the direction 
of the Committee on Assurances as well as the Select Committee 
.contained a number of discrepancies which requited explanation. 
The Commibee accordingly called for further information clarifying 
the various points from the Ministries. 

23. From the material furnished by the Ministry of Works, 
Housing and Supply· it appears that as many as 13,401 structures 

-were put up by displaced persons u.nau.thorisedly before the 15th 
August, 1950 (vide Appendices XI and XII) on the lands falling 
under the jurisdict,ion of the authorities mentioned below as indi-
.cated against each:-

(a) Delhi Improvement Trust 6,300 
(b) Land & Development Office I,244 
(c) Delhi Munici~al Committee I 0474 
(d) New Delhi Municipal Committee 4,383 ----

TOTAL : I3~OI 

24. As against the structures indicated above, as many as 5,229 
structures were demolished ilfter the 15th August, 1950 the details 
'If w1;rich are given below:- _ 

(j) Delhi Imp rovement Trust 650 
tii) Land & Development Office 1,096 

(ill) Delhi Municipal Committee 24-
(iv) New Delhi Municipal Committee 3>4:59 

TOTAL: 5.~9 

The demolitions in areas under the control of the Dt1lhi Improve-
ment Trust WEre carried out by· that authority under the statutory 
powers vested in it and in the case· of other areas they were done 
at the instance of the Collector of Delhi, but in the matter of pro-
viding alternative accommodation the whole responsibility rested. 
with the Delhi State Government. ' 

. 25. The Delhi State Government are stated to have offered alter-
native accommodation to as many as 2,323 families '(vide Annexure 

11 of Appendix XI) in the refugee colonies :which have been t.uilt -
by the Government of India as near to the city as possible with due 
-regard to availability of land. It has been stated also that at the 
time of the clearance of unauthorised occupa'~ion of displaced per-
.sons choice was invariably given to them to accept allotment at-the 
nearest accommodation available. 

26. It is further explained by the Ministry that 390 families have 
either refused alternative accommodation or were ineligible for it. 
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In respect of 424 cases 'Eligibility Chits' were issued by Govern-

ment which entitle the hold-ers of such chits .to occupy quarters to-
be constructed in the areas where de11l0lition was effected. 

27. The 'assurances also stipulated th.~ the case of construc-
tions which comply or fairly' compti' or ,~-9nth . suitCi!J1e n;toc:lliicatioDS 
may be made fairly to. comply with"the MuniCipal requirements' and 
Town Improvemeht plans, the value of the land in unauthorised 
occupation shall be assessed on a 'no-profit no-loss basis' . ha.vin~ 

~,regard to the cost of acquisition and development of land and' 
the displaced person would be given option to purchase the site 
occupied by him against payment in easy instalments of the value 
of the land assessed." 

In implementation of these' aSSlll"ances Government state that 
they have already regularised 119. unauthorised structures and pro- \ 
pose to regularise some more in som.e of the dev~ped or partiallr-
developed areas like- . 

(i) Ahata Kidara. and 
(ii) Jun.ction of Fusa Road and Arya Samaj Roact 

(vide Appendix XI) 

28. It has been further stated that in the case of two areas-viz_ 
the Motia Khan Dump and the Western Extension Scheme (Karol 
Bagb) the price of land was fixed at Rs. 30/- per sq. yard (i.e. the-
value of undeveloped land estimated at Rs. 20/- and the cost of its; 
development valued at Rs. 10/- per sq. yard) for allotment on. 
'no-profit no-loss basis'. But in accordance with some recent instruc-
tions of the Government of India, the value of land for.this purpose-
is beiIllg revised and worked out again in respect of, the various-
localities. The decision of the Government· in this matter has, not .. 
however. been communicated' to the Committee. . 

The Committee wish to place on record that it experienced con-
siderable diffi-culties in eliciting requisiteinformatlon from the 
various Ministries concerned; who ~ the initial stages of the enquiry 
did not seem to be very clear about the nature and extent of "their-
respon~ibility in the matter. 

29. Before recording their observation on the question of the-
extent to which the various assurances, given by the Government 
on the Floor of the House on the 29th Septeplber, 1951 during the 
course of the discussions on the Delhi Premises (Requisition and 
Eviction) Amendmen: Bill, 1950: have been satisfactorily fulfilled,. 
the Committee w{)uld like to make the following genE-Tal observa-
tions:- . 

The Committee would like to refer to the procedure adopted 
ill the matter of removal of the unauthorised structures and the-
provision of alternative accommodation to the persons concerned. 
and the agencies through whom the various steps were taken. The' 
five authorities, namely, the (i) Delhi Improvement Trust, (ti) Land. 
and Development Office, (iii) Delhi Municipal Committee,. 
(iv) New Delhi Municipal Committee and (v) Delhi State Govern-· 
ment, have played various parts in these matters. It has been 
stated by Government that while demolition was carried out either 
by or under the. ~structions ~f the first four agencies the respon-
sibility for proVldmg alternatlve accommodatio.n was left to the-
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:Delhi State Government. It is very clear troin Ule information 
. .supplied by the Government that there hasb~n very little, ~o­
,"()rdination between the authorities tha~ carried out the demohtlon 
·of the structures and the Delhi State Government which undertook 
-the responsibility of providing al::ernative accommodation to the 
:persons affected. PT~per recor~s have ~so not b.een .maint~ined as 
.is clear from the fact that while some informatlOn 1S avaIlable of 
·the number-of structures demolished it has not been possible for 
-either the Ministry of the Government of India or any of the other 
,-authorities to say categorically whether all the families whi.ch 
-owned these houses, have been provided with alternative accom-
'modation or not. 'fact is also borne b . the evidence tendered 

the Committe b resen a Ives 0 . e e - e a 1 -
·tated Dis~lace ersons' Association. e a e vern-
.ment 1S a Ie to give only the figures of the number of families for 
-whom alternative accommodation has been provided. It has not 
-been found possible, however, to ascertain ~e relationship bet-
'-ween the number of structures demolished and the number of 
::families provided alternative accommodation. In answer to a 
..query of the Committee regarding the value of the structures 
--demolished, the L. & D.O. have stated as follows:-

"As L. & D.O. was not aware of the Government's intention to 
\ ]lay any compensation, etc., to any squatter who had unauthorised-

1y raised any·structure on Government land, the value of the demo-
lished houses was never assessed, nor were the evictees, for the 

:'Same reasons, asked to intimate .the cost of their houses." 
It is clear -.:herefore that this agency was not even aware of the 

:full'implications of the assurances given by the Government in this 
-connection. The Committee also fear that in the haphazard and 
:arbitrary manner in which the whole process was carried out there 
-were many cases' in ~ich al~rnative accommodation may not have 
'been provided, and as already stated the records of the authorities . 
.are such that this fear cannot be entirely allayed. From all this the" 
.committee conclude that-

(i) the absence C?f. a Central coordinating agency has ~alle.ed 
considerable confusion in the process and that I" 

(ii) the assurances. could not .have been observed satisfactorily 
in all cases if they were not even known to some of these 
agencies carrying out the demc:>lition of the structures. 

30. In regard to the assurances, the observations of the Commit-
-tee are listed seriatim below:-

(i) Assurance No. 1 (a).-The Allotment Committee did nat 
-.function throughout in the manner promised in this assurance. Soon 
after the assurance was given, two Members of Parliament were 
:nominated on the Committee in February, 1952. But a change in 
the set-up of the Rehabilitation Administration took place on 
.account of the implementation of the provisions of Part C States 
Act, 1951, consequent on Which rehabilitation became a trasnferred 
.subject within the purview of the Delhi State and the Government 
.-of Delhi State decided that the Allotment Committee should be 
reconstituted and that two Members of the Delhi State Legislature 
and one Member of Parliament should be coopted as members of 
ihe Committee to represent the interests of the displaced persons. 



• 8 

it was mas}g.. 
(ii) Assnrance No. 1 (b).-The Committee have ex~ined the 

information supplied to them in regard to the provision of alterna-· 
tive accominodation to the displaced persons whose structures wexe 
demol;ish-e.d. They have noticed that no s-ystematic allotment .of 
alternative accommodation has been made. Such alternative accom--
.mEJdati:on as was available at the time when· demolition took. place 
was, it is: said, provided to these dis laced: persons in the v~. 
refugee colonies. It is cle . :mm:i:ttee therefore' :th81;.the, 
l' . . ive accQmmoda . .:tac -

led- in i;§~tem.itic Iwmuer, The 9x;unitt~e .a;rg>i~~~d·.'~t/.~g. 
t1.j.u::n~e~ .of displaced persons whose struc:tures ~ere. ~ein~1s~e':!:!til ve 
~ot be.e~ provided ~ith alterna~ acc~~~~. ~J,o~ '!m;§:~­
nOll of the ~~. in which alten;tative accQD¥;JlQ~~n_ .~~~Mt~!o­
h~:ve._.b~en I?r9vided,~he Committee, obse~e 1f:~t-.~ ..... -:P:f,lthe-
Pla.c. ~wh~re such accommodation. was. P~9.~ .. C:'TI ~f.e-
n,Qt . , o.r;!: fUlly developed l~d. Some -Qf .:' ~t.h~ --~~'y(F~e 
~s: ... :CPS¥t. as' seven miles fro~ the ori~ Pl~~~·.'tn_~W~:~~­
~:utho~4 structure had ~een put up., It ~c~~r,.,.~r~2:m:~tA,~t 
~e' alternatlve· a~commo?-atlOn has no~, In m~y'. ~~. :~(:pI:O;Y;l:-. 
d~d ne,ar· the plaee of busmess. Acco~dmgly the. Co~tiee ~cJude· 
that l'lreach of 'assurance has occurred in,~ .c~f(;i J::. ;'L~~i~l:~':: ... _: 

(iii) Assuran.ce. No.1 (e) .. -It has been accepteq py the Ministry 
tnat"'tbis. i~m 'of assurance has not so. far been :ful.iilled. No ex--
gra.tia payment has been made to any of the displaced persons. 
cov~r~d by this assurance either in cash or in the shape of building 
maierials. Moreover, it is understood that even the principles on 

. which such payments should be made, have not so far been decid~d. 
The Committee desire to point out at this stage that it was one· of· 
the conditions of the assurances that no demolition shall take place 
unless all these conditions have been fulfilled. The Committee can-· 
n.ot trio emphatically, therefore, comment on the failure of Govern-
ment in this regard. 

(iv) ~s~~e Nos. l(d) and l(e).-These assurances require· 
that-

(1) where constructions which comply or fairl~ comply or 
with suitable modifications may be made fairly to corn-
ply with the Municipal requirements and Town Improve-
ment p~ans (where such plans exist), demolition should.. 
not be carried out but that the structures should be 
regularised on certain principles enumerated in Assur--
ance No. l(d). 



9 
(2) Where the constructions comply with the Ml.fu-ieipal re-

quirements but do not comply with the Town Improve-
ment plans these should be so modified as to avoid as 
far as practicable,. the demolition or removal of the 
construction. 

(3) Where regularisationis carried out under the· provisions 
ot this assl,ll'ance, the cost .of the land should be worked 
out on 'no~p1'of.it no-~oss bam'. ., r ". 

(4) For the purpoSe of these assuran~s a Committee specified 
in Assurance 1..(e} should ~e appointed. 

. 31.. The Committee have been informed that the Government 
have airead~ regularised' U9, structures and that· th.ey. propose t.o 
regularise som'e more 'in some of the developed or Par:tially develop-
ed areas like Ahlrta' Kidara' and Junction oi~Pusa :Road and Arya 
Samaj Road. But even in their cases, the Gevemment have not so 
far fixed the final value of laud tQ be levied on' (n~proGt no-loss 
basis'. In some of the areas, an interim rate was fixed by Govern-
ment but this has been.,as high as Rs. 30/- per sq.· yard. The Gov-
ei'nment have not been able to. ,apprise the Cotiunittee of the reaSons 
~or fixing the rate so high. When queried by the Commi~ee, the 
Government have stated that the whole question is under considera-
tion. 1 if,' 

··32~ Iri .regard: to ,the-:s.trtic!fures.'w1ii.cll ha~t!' been, demolishedl -' it 
appears to tpe GOJPlIlitt~e ~a± s~ou~ efforts. were opt made in these 
Cases to advise' the owners in what resp.ect' th,eir structures did not 
comply with the Municipal Requirements or the Town lm:provement 
plans or ~e. ~ua~e. ·them ~Et make suitable modifications in their 

. const;ruc~GJi)$. The- Committee· are·mot prep34'ed to.·accept that there 
was noc~~structiomr" other::thJlIl, these: 1119!~' so- referred: to' above, 
where· th~ owners wauld notilave, if,ac:lv:ised, made- suitable modi-
:fu::ations to-make: theh" st.mctuxes ',colOp!ly with the.. various: require-
ments. The Committee have not also been shown any evidence to 
indicate that the Town Improvement Plan could not be so modified 
as required in the Assurance No. 1 (e) as to save. some .more of these 
structures." . . 

More,over, the Commi~tee referred to in item 1 (e) bf the assur-
ance has. not, functioned as promised in the assurance. It' appears 
that a High Power Committee was appointed in 1952 and it met 
twice only, viz. on the 8th March and on the 5th 'July, 1952. This 
Committee did not have three Members of Parliament as promised 
in the assurance. After the secon.d meeting the Committee was 
dissolved 'and the work' taken: over by the Delhi State Government. 
It was the term af this assurance that it will be this Committee who 
should examine the question as: to what e:dent tlie various buildings 
failed to comply with the Municipal requirements and "P.own 1m-
provementr plans· ~d ·what suitable· alterations thereat could be 
made to these buildings. The failure to continue- this . Committee 
meant in effect the failure to protect the interests of the displaced 
persons through their representatives of high authority. 

33. This Co 
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In conclusion, the .Committee would recommend that Govern-
ment sho~din a~tion to. insti.tuting an enquiry into the reasons 
for the failure to .1ID.plement these ,·ass:urances satisfactorily and to 
ascerlainthe offic~rs responsibletberefm,; now take immediate 
steps to see-

(1) that amount of the ex-gratia. payment: is paid without fur-
tl?er delay: " 

(2) that the value of land on 'no-p1'ojit" no-loss basW is fixed 
satisfactorily wherever necessary; 

(3) that the procedure prescribed in the assurances should be 
-stritly followed in regard to the strl!ctures which have not yet been 
demolished in order to save as many of them as possible; 

(4) that wherever land in the locality from which the structures 
have been removed is still available, offer of allotment be made on 
~no-profit no-loss basis' to those persons who formerly had their 
structur~s there; and 

(5) that in the Allotment Committee now functioning for this 
purpose, repreSentatives of the displaced persons should also be 
~ Issociated 

vm 
tiUMMARY OF OBSERVATIONS AND RECOMMENDATIONS 

34. The following is the summary of observations and recommen-
dations made in this Report:- " 

(i) In regard to the implementation of various assurances the 
Comillittee observe that in a number of cases the information fur.. " 
Dished by the various Ministries was either insufficient or was not 
relevant to the points in the Question. The information furnished by 
Government in such cases should be specific and complete in all 
respects. 

[Para. g".] 
(ii) Expeditious implementation of assurances is desirable and 

that explanation should be supplied for inordinate delays wherever 
they occur. 

[Para. 15.] 
(iii) In regard to the assurances given in the House on the 29th 

September, 1951 during the course of discussion on the Delhi Premises 
(Requisition and Eviction) Amendment Bill, 1950, the Committee 
recommend that in addition to instituting an enquiry" into the rea-
sons for the failure to implement these assurances satisfa~tori1y .and 
to ascertain the officers responsible therefor now take unmedia te 
steps to see-

(1) that amount of the ex-grat-va payment is paid without 
further delay; 

(2) that the value of the land on 'no-profit no-loss basis' is fixed 
satisiactorily wherever n~cessary; 

(3) the procedure prescribed in the assurances sh,?u1d he 
strictly followed in regard to the structures WhICh have 
not yet been demolished in order to save as many of them 
as possible; 
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(4) that wherever land in the locality from which the struc-
tUres have b.een removed is still available, after of a~lot­
ment be made on 'no-profit no-loss basis" to those persons 
who formerly had their structures there; and 

(5) that in the Allotment Committee now functioning for this 
purpose, representatives of the displaced persons should 
also be associated. 

NEW DELHI; 
The 5th May, 1955. 

[Para. 33.] 

SUCHETA KRIPALANI, 
Chairman, 

Committee on Assurances. 
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APPENDIX I 
(See Para. 5) 

SUBJECT: -DToppting oj an as8'UTanCe given by the Minister of PTO-
duction arising out of starTed question No. 453 answeTed on 
the 3rd Ma.rch, 1953. 

During the course of supplementary question arising out of starred 
question No. 453 answered on the 3rd March, 1953, Dr. Jaisoorya 
wanted to know whether the specification and particulars for putting 
up a machine tool plant in India were called for from a firm in 
Czechoslovakia and whether the same specifications were then given 
to Messrs. Oerlinkon Machine Tool Works, Buehrle and Company, 
Zurich, Switzerland. The Minister of Production replied: 

"I would like to check up before I answer". 
Thereupon the Prime Minister made the following statement: 

"I cannot answer that question, but should think it exceed-
ingly unlikely, because the Honourable Member's question 
is a hint that that was done. So far as I know, it was not 
done. I canftot be sure, but I am sur(' that this kind of 
thing if it is done, is very improper". I am quite sure it 
could n.ot have been done." 

2. The reply given by the Minister of Production was extracted 
as an Assurance by the Department of Parliamentary Affairs but it 
was subsequently dropped by them on the 13th August, 1953 (before 
the Committee on Assurances came into existence) on representation 
from the Ministry as, according to them, the statement made by the 
Prime Minister closed the entire issue. The Department of Parlia-
mentary Affairs later intimated that this item was included errone-
ously in statement of Assurances and requested that the same may 
be deleted therefrom. 

3. The expression used by the Minister of 'Production does not 
fall within any of the standard forms of Assurances but there is an 
element of assurance in the Prime- Minister's statement following as 
it does upon the Production Minister's statement "I would like to 
check it up before I answer". 

A serious charge was made and Government wanted time to deny 
or accept the charge .. The Prime Minister felt the enormity of the 
crime to be such that he thought that it could not have happened; 
but even then he did not deny it in unambiguous terms. 

There was thus as much assurance in the statEment of the Minis-
ter of Production as if he had stated "1 must look into the matter 
before I can say anything". 



APPENDIX n 
(See Para. 5) 

SUBJECT: -Dropping of an assurance given by the Deputy Minister 
01 Rehabilitation arising out of starTed question No. 1259 for 
the 14th September, 1953. 

During the course of supplementary questions arising out of 
S. Q. No. 1259 for the 14th September, 1953, Shri S. C. Samanta, 
M.P., asked whether, pending the decision of the Government of 
India and Pakistan, some interim measures would be taken to give 
relief, in case of extreme hardship, to displaced persons of West 
Pakistan who had Savings Bank Accounts in Pakistan. The Deputy 
Minister of Rehabilitation (Shri J. K. Bhonsle) gave the following 
reply to the supplementary question:-

"Yes, Sir. A scheme is under consideration whereby those who 
did not register their claims with the post offices by 
specific dates-the dates being 31st March, 19~9, for 
savings banks accounts and 30th June, 1949, for cash 
certifica.tes-are to be given relief as soon as possible." 

2. The item w.as included in the list of Assurances prepared by 
the Department of Parliamentary Affairs. The Ministry of Rehabili-
tation thereafter represented to the Department of Parliamentary 
Affairs that the statement .of the Deputy Minister in reply to the 
above supplementary question"did not constitute an undertaking to 
lay further information on the Table of the House. The Ministry 
of Rehabilitation also stated that the scheme to which reference 
was made by the Deputy Minister had to be finalised in consultation 
with the Ministries of Finance and Communications and it was not 
therefore, possible for them to state how long it would take to finalise 
the scheme. 

3. At the first meeting of the Committee on Assurances it was 
brought to their notice that s~g.D;l~sllthe Ministpes raise certain. 
gouhtS wjth regard to the inclUSIon of t e statement aSIl1~d.e.,.by-the 

-Minister on .~J!99..X:_ q( tJie. J{~use--as:~onStnui~i·"~· _a~~s.w:a.DCe . OJ' 
.not_ The.c.o.mnuttee felt ~lj~t.§.~""1i: C~.~~.iliQJ41a,.Q~ J~J.erred..ta U~9Rl 
and ~eir..siecision .. would be final. This decision of the Committee 
wasa so communicated to the Department of Parliamentary Affairs. 

1 4. In this particular case, the Department of Parliamentary Affairs 
~ instead of referring the matter to the Committee on Assurances for 

a decision, themselves decided to delete the ite')l from the list of 
assurances. This procedure was not in accordance with the direc-
tions given by the Committee. 

5. In para. 9 of their First Report, the Committee have discussed 
the reasons for treating such cases as assura.nces. They have held 
that such statements would "constitute assurances in the real sense 
of the term. that is to say. matters in respect of which the House 
would like to be apprised of the position." Accordingly the case in 
question would constitute an assurance. 
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~PENDIX Ul 
(See Para. 6) 

AddTess by the SpeakeT to the MembeTs oj the Committee on 
AssuTances ·011. the 6th April, 1955 

FRIENDS, 

Government i.e., Ministers give assurances I promises, undertak-
ings, etc., from time to time during the course Of debates Or other 
proceedings on the Floor of the House in response to the .suggestions. 
criticisms or questions of Members. But these by themselves are not 
and cannot be sufficient unless those assurances, promises, etc., are 
fulfilled by the Government. It, therefore, becomes necessary to 
have a Committee like yours to look into and scrutinise the assuran-
ces, promises, etc., from time to time and see how far they are imple-
mented and also within what time. 

Your Committee was first constituted by me on the 1st of Decem-
ber, 19'53, under the provisions of Rule 278. It originally -consisted 
of five members, but the number of its membership was expanded 
to 15 on the 13th of May, 1954. On a review of the work of your 
Committee, I am glad to be able to say that the Committee has done 
well during the short pe.rtod of its existence. Out of a total number 
of 2875 assurances till the end of the 8th Session of Parliament in 
1954, as many as 2115 have been found to be fulfilled till now. 
Though this may appear to be a fairly large number, one notices that 
as many as 760 assurances still rem~in in balance. That means about 

, ·I:r 
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25 per cent. of the total. This appears to be a rather large number 
and I find that some assurances given so far batk. as the 1st and 
2nd Sessions of 1952, and a comparatively 1arge number of the 3rd, 
4th and 5th Sessions in 195J, are still rather heavily in arr~ars. 
It is possible that the matters involved in these assurances might 
be of a peculiar nature which require some long time to implement. 
.As your Committe~ will be examining these, I need not say anything 
more. 

I am glad to say that 1 find myself in entire agreement with re-
commendations Nos. 4, 5 and 6 made in. your First Report presented 
to the House on the 8th of May, 1954. The most important of these 
recommendations seems to me to be No.5. Unfortunately, it is our 
usual experience when dealing with administration with an amount 
of red-tape that, whenever any matter or grievance is brought to the 
notice of the head of the admiilistration it seems to be nobody's 
concern, to specifically attend to the matter or remove the griev-
ance, and everybody in the link feels satisfied and considers that he 
has discharged his duty by merely endorsing the paper to some sub-
ordinate or colleague till it reaches the person in actual charge at 
the lowest rung and then nobody knows as to what happened about 
the matter of the complaint. Unfortunately, in our country there 
seems to be no close relation between the issue of an order and the 
execution thereof. I might cite here an apparently small but in-
teresting experience of mine, which, I believe, is illustrative of the 
general habit of most of those concerned in the administration. 

Some years back, I was appointed by the Ahmedabad Municipa-
lity as an Arbitrator to decide the disputes of the Municipality with 
the Mill-Owners, in respect of the capital valuation of the mills. As 
I wanted that the papers submitted to me should be kept in separate 
bundles, I directed the Municipal Officer appearing before me, that, 
he should arrange to have a couple of dusters. from the Municipality 
and see that the papers that he left at my place were put in bundles 
in those dusters. Day to gay for nearly three to four weeks, I re-
minded that officer that the dusters were not yet brought; and every 
time that Officer's answer was "Sir, I have issued instructions". 
Ultimately my patience was exhausted and I told him "I do not" 
care whether you issued instructions or not. I want the result, and 
unless he supplied the dusters as directed, there shall be no hearing 
of the arbitration matter any further." Of course, the next day 
the dusters were there. The point is that, even for execution .of such 
a small thing, I had to go the length of giving an ultimatum. What 
we therefor eed is a kind ·of sense of dut in eve on - d 
WIth the adminis ra lon, were every person WI feel that wh t . 
ex cte 0 e e= on paper ut' 
,!c uapractice. Your tas , t ere ore, W . Wl e imple-
mentatlOn of assurances given on the floor of the House is rather 
heavy and perhaps somewhat irksome too. If only those in charge 
would apply their attention to whip up the subordinates concerned 
and get things done, there would be a vast change in the administra-
tion and the delays that people have to face at present will largely 
disappear. Your Co ·tt . herefor ind have to apply 
itself to see, not only which assurances have been iroplemente u 
also to see further as often as possible as to w~ such and sllch 
assurances have not been implemented, and to ffii out wnere the 
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.:fault or the dela occurs and who is res onsible for t You 
will be settIng a new one 0 e a mInistration if you take up this 
line of work. Otherwise, your reports will be only an, addition to the 
long number of links in the still longer chain of· delays. 

Your task is not easy. 'You are not anyway in opposition to the 
administration. Nor you are there only to find faults. We wish to 
,have a co-operative effort in toning up the administration, and, 
'therefore, the objective both before the administration and your-
selves is a common one. Nor are you in any sense superiors of the 
,subordinates in the admini~tration. To my mind, we are all collea-
gues and we have, therefore, to behave in such a manner with all 
'persons concerned that each one should feel that we and they are 
applying ourselves together to a common objective. Your behaviour 
with the officers a . fore ou has therefore to be of a 
: len Z c aracter and the method that rOu pursue as to be one 0 
persuaSIOn. All courtesies extended wil get a ..response In a SImilar 
,manner, and our example may stimulate a similar conduct in those 
wi th whom we have to deal. We all mean service to the common 
man; and in that aim, there is no room for any kind of partisanship, 
,or any kind of difierences because of difiering political ideologies. 
We have to learn to be impersonal in all such matters, and I am sure 
we shall thus be able to serve the people and to achieve a real parlia-
mentary control over the executive. 

I am sure, as time proceeds, the usefulness of your Committee 
'will increase. At the initial stages we have to proceed with modera-
tion and constructive remarks or criticism. Such an attitude on 
your part will considerably go to establish the prestige of your 

'Committee. You have already given a promise of. all these things 
:in your first report, and I felicitate' you on that. 
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ANNEXURE 

RELAnNG TO STARRED QUESTION No. 1315, DATED 15TH APRIL, 1953 BY 
SHRI M. S. GURUPADASWAMY. 

Statemont coataiaiag the Information asked for in UDStarrecl Question No. '337 
ia the Cowacil of States 00 18th March, 1954 

PART A-Grievanc,es on which thcisions have been taken 

Serial 
No,. 

Grievances of the Association 

I Advances for the purchase of motor 
cyc:1es are not granted to the Section 
Officers. 

Decision taken 

Advances for the purchase of motor cyc:1es 
are given to those Section Officers whose 
duties are such as require the use of this 
mode of conveyance. 

2 In other Departments transferable The matter was considered in detail and 
posts have residential accommoda- it has been decided that no such reserva-
tion attached to such posts but it is tion can be made. 
not so in C.P.W.D. with the result 
that Section Officers are unable to 
get Government accommodation. 

3 Every Section Officer should be pro- Rejected. 
vided with a Khallasi. 

4 Various obstacles are created in granting 
due leave to the staff. 

5 Applications of many members who 
are duly qualified and experienced to 
hold better posts are not forwarded 
to other Departments. 

Whitley meetings should be held regu-
larly in which representatives of 
each grades of employees can put in 
their difficulties in their day to dav 
working. . 

7 The houses of the officers transferred 
from one station to other should be 
requisitioned by the civil authorities, 
so that the children and famiJy of 
the transferred officers will not be 
without a house for 'unspecified 
period. 

8 Some contractors beat the Section 
Officers and Assistant Engineers if 
the latter insist upon work being 
carrit;d out according to specification 
and prevent the contractors from 
misappropriating Government 
materials. 

Leave cannot be claimed as a matter of 
right. Leave of any kind, including 
Study Leave, is granted on the merits 
of each case, subject to the exigencies 
of public service. Efforts are, however, 
made to grant leave as far as possible. 

Forwarding of applications to other Depan-
ments is governed by the orders issued by 
the Ministry of Home Affairs., Those 
rules are followed strictly. 

Instructions are already in existence that 
Whitley Council meeting shouJd be held 
9Y officers of all grades periodically. 

Individual cases would be considered on 
merits. 

All such cases, which come to notice. are 
dul~' dealt 'with on merits. 

--------------------- ---'----------



._--------_.- --
Serial 
No. 

Grievances of the Association De<::ision taken 

9 Section Officers have unduly been held 
responsible. and victimised in con-
nection with 'Rajinder Nagar 
Quarters' case. 

If any officer feels that he has been punished 
unjustly, he is free to appeal to Govern-
ment, which will be examined on merits. 

10 The scale of pay of Section Officers 
in the C.P.W.D. is very low. 
Persons of the same status in other 
Departments are drawing much 
higher pay and facilities, as P.W.Ls. 
and I.O.Ws. (on the Railways). 

The scale of pay of the post of Section 
Officers to C.P. W.D. was fixed at 
Rs. 100-8-140-10-300 w.e.f. 1-1-47 
on the basis of the recommendations of the 
Central Pay Commission. There is no 
justification for further revision. How-
ever, it has been recently decided to give 
a stan of Rs. 160 to the graduate Section 
Officers in the prescribed scale of Rs. 100-
300. 

II More than 80% of Section Officers and 
Asstt. Engineers with more than 
8 years service are still temporary . 
They should be confinned. 

12 Assistant Engineers and Section Officers 
with more than 3 years service have 
nett yet been declared as "quasi-
permanent", 

13 Adverse renw:ks are entered in charac-
ter rolls without due consideration, 
and representations from affected 
parties against the adverse remarks 
entered in the confidential repom 
are not entertained. 

14 Declaration of responsibilities and 
powers of different grades of officers 
have not been announced so far with 
the result that there are many com-
plications. 

15 Qassified lists are published annually 
by aIr Departments. In the C.P. W.D. 
Classified lim were being published 
previously, but during the last five 
years the lists have not been publish-
ed. In the absence of this list the 
members are in the dark about their 
position as regards their seniority 
for promotion and confirmation. 

Confirmation can be made only against 
pennanent posts and the question of 
creation of more permanent posts has 
been kept pending finalisation of the 
Kasturbhai Lalbhai Comminee's repon 
which is under consideration. 

Requisite certificates have been issued in 
favour of a number of eligible Section 
Officers and the C.E. is taking action to 
issue the certificates to the remaining 
ones. . As regards Assn. Engineers, the 
certificates can be issued after their 
appoinanents to the C.E.S. Class II 
have been regularised by the Departmental 
Promotion Committee. 

The C.E. has been asked to instruct all 
reporting officers to follow instructions 
issued by the Ministry of Home Affairs 
for writing confidential reports and the 
ban on representing against adverse 
remarks has been removed. 

Such a declaration is not possible. 

Some of the lists have since been published-
Certain others are under print in the 
Press. . 

PART B-Grievances which are under consideration 
1. Section Officers are at present granted a cy~le allow~ce ~f Rs. 3 p.m., if they I?ain-

lain a cycle, and a motor cycle allowance of Rs. 15 if they mamtam. a motor cy!=le.. ASSIstant 
Engineers are granted a motor cycle allowance of Rs. 40 p.m. If they ~tam a motor 
cycle. The existing rates of these allowances are very low and should be mcreased. 

2. Many Departments of Central and Stat~s Gove~.ents hav~ b~en given age re-
laxation to their technical employees to appear m com~etlOve ex~atlon conduc~ed by 
the Public Service Commission, whereas no such relaxatton of age limit has been gIven to 
C.P.W.D. employees. ... 

3. There is the greatest discontent.among the Se~tion Officers and A~SlSt:"lt Engme~rs 
regarding confidential reports and policy of promooon. So far no policy of promotIon 
has been declared nor has it been declared that these unjustified reports shall have no effect 
on the promotion of senior persons. 
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APPENDIXVD 

(SIC Para. 10) 

N1llD.ber of Au .... ~Jly_du.rbaathe ~b: S ......... GUIIlber lmpl ..... d 
.,. tbe lit AQUt, 1954 

----------------~----- ---------------------------
Total No. of Total No. of 

Session Assurances Biven Assurances fulfilled Balance 
durilll the Session till date 

ISt Session, 19~a 406 330 16 
Uld Session, 195a 394 a84 no 
3rd Sesaion, 1953 · . 591 382 ~ 

4th Session, 19'3 
\ · 434 20a au 

5th Session, 1953 · 389 114 21' 
6th Session, 1954 339 51 288 

TOTAL 2,543 1,363 1,180 

. : 



APPBNDIX vm 
(SHPara. u) 

:N .. b.r of AIIuraDa .. liveD dlll'lqt1ae ~""ODI ad aamber ImplemeAted 
- upto die aiR bert 1'14 

Total No. of Total No. of 
Senion Aaeurance,pven Alauranca fuJftlled Balance 

duriq the SCsIIoD till date 

nt SClllion. 1952 • 406 384 22 

;2nd Seasion.I9S2 3~ 3" 39 
3l'd Session, 15153 " 591 483 r08 

.... th SeaaioD, 15153 • 424 310 II. 
'5th Se.,ion, 1953 • 389 269 rao 

06th Session. 1954 • 339 252 87 
7th Seallon, 195. • 136 57 79 
8tb Sea.ion, 1515. • 196 5 191 

TOTAL . 2,875 2;u5 740 

. .. 
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APPENDIX X 

(See Para. 16) 

COMMITTEE ON ASSURANCES. 

Assurances given by the Minister of Works, Production and Supply on the 29th Sep-
tember, 195I during the course of the Debate on the Delhi Premises (Requisition 

and Evictitm) Amendment BiZI, 1950. 

[The assurances were in the tenns of th~ recommendations contained in the Sel~t 
Committee's Report on the above Bill.) 

I. Where any displaced person, without being authorised to do so, has occupiecf. 
any public land or constructed any building or part of a building on such land before the 
15th Augnst, 1950, such persons shall not be evicted nor such construction shall be removed. 
unless the following conditions are fulftlled :-J ' • ..OJ ___ ..-

(a) a sector-wise plan in this behalf is prepared by the Chief Commissioner of Delhi, 
on the recommendations of the Allotment Committee and such plan is ap-
proved by the Central Government in the Mmistry of Rehabilitation ; and 
for the purpose of preparing such plans, the Allotment Committee function-· 
ing under the Chief Commissioner shall be strengthened by two persons. 
nominated by the Central Government in the Mmistry of Works, Production. 
and Supply to represent the interests of displaced persons. 

NOTE.-The Allotment Commi~e as reconstituted would consist of :-
(I) The Deputy Commissioner of Delhi as ChaiIman--ex-otficio, 

(2) Secretary, Local Self-Government to the Chief Commissioner, 
(3) a representative of the Mmistry of Rehabilitation, 

, ~ . 

(4) a representative of the Improvement Trust, 
(5) a representative of the Delhi Municipal Committee, and, 
(6) twa repre·sentatives nominated by the Central Government in the Ministry"" 

of Works, Production and Supply to represent displaced persons. 

(b) Where eviction is necessary, 'the alternative accommodation should be provided 
on developed land and, as far as practicable, near the place of business or· 
employment of the displaced persons. 

~c) In every case where any construction is demolished or removed, rehabilitation 
grant ex-gratia is also made to the displaced -persohs either in cash or in the 
shape of building materials or both, the amount of which shall be determined. 
by the Mmistry of Rehabilitation having due regard to the circumstances 
of each case. 

(d) In the case of constructions which comply, or fairly comply or with suitable 
modifications may be made fairly to comply with ~e Municipal Require-
ments and Town Improvement plans (where such plans exist), the value oC 
the land in unauthorised occupation shall be assessed, on no-profit no-loss· 
basis having regard to the cost of the acquisition and development of the land 
and the displaced persons would be given an option to purchase the site 
occupied by him against payment in easy instalments of the value of the land 
assessed and on condition of paying the ground rent for the time being in 
force. 

Where the displaced person is unable to purchase the site occupied by him 
by reason of his inability to pay the purchase money or otherwise, the pro 
visions of clauses (b) and (c) shall apply, and he shall not be evicted unle·; 
alternative accommodation is provided ~nd a rehabilitation grant is made. 
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(,) In the case of constructions which comply with the MUIlicipal requirements 
but not with the Town Improvement plans, such plans shall be so modified 
as to avoid, as far as practicable, the demolition or removal of the construc-
tion ; and where the plan is modified and the construction is not demolished 
or removed the proVISions of clause (ti) shall apply. 

NOTE.-For the above purpose, a committee consisting of the following persons 
shall be formed, namely:- . . 

(I) the Hon. Minister for Health, 

(~) the Hon. Minister for Works, Production and Supply, 

(3) the Hon. Minister of State for Rehabilitation, 

(4) three members of Parliament nominated by the Central Government, and 

(5) one representative of the Improvement Trust, Delhi. 

2. Where any displaced person, without being authorised to do so has before the = 
day of August, I950, occupied any land other than public land or CODStrUCted any buil . 
or part of a building on such land, the Central GOvemmc:nt will endeavour to bring about 
.a settlement between such person and the owner of the land and if no settlement is arrived 
at, such person may be evicted and such construction may be removed but he will be pro-
vided by the Central Government with a plot of land, as' far as practicable, near the place 
-of busiDess or employment of the displaced perscm, and in deserving cases, rehabilitation 
.armt will be giftD. .. to him. 
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66 
ANNRXURE 1 

Reply to questiOIl No. a of the reviled questioDDaire issued by the Assurall Ce&"· 
Committee 

The area-wise details of the structures of a date prior to the ISth August, 1950, are as. 
follows :-

Area 

Nazul 
I. Daryaganj North 
2. Daryaganj South 
3. Bum. Bastion Road 
4. Garstin Bastion Road 
5. Paharganj • 
6. Qadam Sharif Estate . 
7. Sadar Bazar South 
8. Aliganj 
9. Naiwala 

10. Southern Ridge. 
II. Bela Estate 
12. Inderpat . 
13. Basti Rehgar 
14. Karol Bagh . 

Sadar Bazar North 
Shidipura . 
Bagh Rae Ii 
Jhandewala 

IS. Andha Moghul 

Trust 
1. Hathi Khana 
2. Paharganj Circus 
3. Rosbanara Extet1sion 
4. Serai RohiIla 
s. Northern City Extension No. II 
6. Ahata Kidara (acquired) 
7. Industrial Area . 
8. Moria Khan Slum Oearance Scheine . 

L. & D. O. 

No. of structUreS 

37 
.. 81 

19 
3 

61 
1M2 

243 
69 

671 
83 

623 
106 
420 

} 1,310 

.. 
32 

5 
260 
2S0 
300 

36 
8 
I 

240 

I. Hard.inge Bridge Area S 
2. Pusa Road and Paharganj area (near Jhandewala) IS 
3. Crossing of Upper Ridge Road and adjacent locality 220 
4. Behind Telegraph Square . II 

5. Graveyard on Punchkuin Road 100 
6. West Balmiki Temple 35 
7. Lady Hardinge Graveyard . I SO 
8. City Extension Area . I09 
9. Behind Government Quarters Reading Road no 

10. Block No. 80 47 

1,100' 



Area 

II. Behind Cemetry near Sujan Singh Park (near Prithviraj 
Lane). 

12. Jorbagh Nursery 
13. Karbala (Aliganj) 
14. Aligaoj Quarters 
IS. Humayun Road 
16. Kitchner Road . 
17. Talkatora Gardens 
18. Camp near Talkatora Park 
19. Bazar Road 
20. Todarmal Road. ,. 
21. Children's Park behind Bengali Market 
22. Babar Road 

D. M.e. 
I. Chandni Chowk 
2. Pbatak Habash Khan 
3. Dariba 
4. Charkhewa1a 
S. Farashlrhana 
6. Bazar Sita Ram 
7. Churiwalan 
8. Suiwalan . 
9. Faiz Bazar 

10. Subzimandi 
II. Sadar Bazar 
12. Idgah 
13. Pahar Ganj 

----------------_. 

No. of structures 

II6 

66 
ISS .' 
IS 
18 

14 
I 

II 

9 
2 
3 
26 

1,244-

S 
9 

14 
II 
26' 
12 

4 
31 
48 
121 
34 

128 
1,031 1,474 
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APPBNDIXXD 

(See Para. 23 ). 

A note giving fu.rther information in reply to the points ineluded in the Qllestiom'llZire 
issued ~y the Committee on Assurances in so far as the New Delhi Municipal 
Commmee are concerned .. 

Question 

t. The number of structures put up by the 
displaced persons unauthorisedly be-
fore the 15th August, 1950 within the 
jurisdiction of the New Delhi Muni-
cipal Committee. 

Reply 

2. The details of these structures area-Wise. A list is attached. 
3. The number of such structures demoli-

shed up-to-date (figures of the demo-
lition carried out before the 'I Sth 
August, 1950 and after that date may 
be shown separately, if possible). 

No structures were demolished before the 
15th August, 1950. The number of struc-· 
tures demolished after that date is 3.459. 

4. The value of the structures demolished 
as assessed by the authorities and as 
indicated by owners. (Where the 
!$;:nation regarding the value as 

. cd by the owners is not known, 
the reasons therefor). In how many 
of these cases alternative accommo-
elation was given (Area-wise) ? 

No record of the value of the demolished 
structures was kept by the New Delhi 
Municipal Committee nor did the owners 
file any claim for them. The responsi-
bility for giving alternative ac:cnmmodation 
to displaced persons, whose houses were 
demolished, is of the Govt. of Delhi State 
an,d the New Delhi Municipal Committee 
have no information regarding the num-' 
ber of cases in which alternative accom-
modation was given by the State Gov-
ernment. 

'5. What were the areas where alternative Su item 5 of Appendix XI. 
accommodation was provided and 
how were these areas determined? 

cS. Whether there are any cases of the nature 
referred to in assurance NO.1 (d) of 
the Select Committee in 1951 which 
reads as follows: 
"In the case of constructions which 

comply or fairly comply or with 
suitable modifications may be 
made fairly to comply with the 
Municipal requirements and 
Town Improvement Plan (where 
such plans exist) the value of tb"e 
land in unauthorised occupation 
shall be assessed on no profit 
no loss basis having regard to 
the cost of acquisition and de-
velopment of land and the dis-
placed person would be given 
option to purchase the site occu-
pied by him against payment in 
easy instalments of the value of 
the land assessed etc" . 

Which were the areas where such cases 
;trose? 

There are 16 houses'in the jurisdiction of the 
New Delhi Municipal Committee, which 
can be made to company, with suitable 
modifications, with the Municipal re-
quirements, but nobody has so far applied 
for regularisation of the structures. .How-
ever, this question is under examination 
of the Town Planning Committee of 
Delhi Development Committee. 

The areas in which the above houses arc 
located are given below:-

(i) Aram Bagb.. 
(ii) Pusa Road. 
(iii) Uppet Ridge Road. 
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Questi?n 

8. What was the value of the land and hOWl 
has this value been determined? 
(It is stated that in some 
cases the value of the land has been 
fixed for this purpose at ks. 20 
and the cost of development at Rs. l 
IO etc.). The detailed working of r 
these figures may also be given. 

9. What progress has been made in framing 
the scheme for the paymeo.c of 
'''-gratia amounts to the displaced 
persons and the authority responsi-
ble for making these payments ? 

Reply 

See items 8 and 9 of Appendix XI. 


	0001
	0003
	0004
	0005
	0007
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0021
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0035
	0037
	0038
	0039
	0040
	0041
	0043
	0045
	0047
	0049
	0050
	0051
	0052
	0053
	0054
	0055
	0056
	0057
	0058
	0059
	0061
	0063
	0065
	0067
	0068
	0069
	0070
	0071
	0072
	0073
	0074
	0075
	0077
	0079
	0081
	0083
	0084
	0085
	0086
	0087
	0088
	0089
	0090
	0091
	0092
	0093
	0094
	0095
	0096
	0097

